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ORDER

Ld. Counsel for the operational creditor and the

corporate debtor is present.

Ld. Counsel appearing on behalf of the corporate debtor
submits that the corporate debtor is undergoing CIRP vide
order of this Tribunal in CP(IB) No. 596/KB/2017 passed on
16/01/2018 and accordingly this application is not

maintainable under Section 11 of the Insolvency and
Bankruptcy Code, 2016.




Ld. Counsel appearing on behalf of the operational
creditor prayed that he may be permitted to withdraw the
application with a leave to submit his claim before the Interim
Resolution Professional (IRP) already appointed vide order
dated 16/01/2018 in C.P. (IB) No. 596/KB/2017.

Prayer is allowed. Operational creditor is permitted to
withdraw the petition with liberty to submit its claim before
the IRP.

CP (IB) No. 42/KB/2018 is disposed of as above.
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(Jinan K.R.)
Member (J)



